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Smt.  Srabani . Senapati -wife of late
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Submial Senapati,‘-aged about 37 years,
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working  as GDSBPM,  Jalabishwanathpur
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Branch = Office,  since: officiating  at
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Nabghara Branch ~ Office -and presently
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residing at Vill & PO Ban_aha'rispur P.S.

Panchla.,-' Dist. Howfa'h, 'F"i'n 2 711322,
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1. Union of India,” service - through the
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Secretary, Miniétry bf ‘Communication &
Information Technology; New New Deihi -

2110001,
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2. The C'h'iéf‘ Post Master Geheral, West
=7:j*8§'amgal - Circle, .Yogayog: '_ Bhavan,
 Kolkata: - 700012.
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CENTRAL ADMINISTRATIVE TRIBUNAL
'KOLKATA BENCH, KOLKATA

Date of Order: 1208.2020
No.0.A.350/486/2020 o

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member :
Hor’ble Dr. Nandita Chatterjee, Admnmstratwe Member -

SMT. SRABANI SENAPAT!
4 Vs. S
UNION OF INDIA & OTHERS

For the Applicant(s): Mr. P.C. Das, counsel .
Mr. J.R. Das, counsel
Ms. T. Maity, counsel

For the Respondent(s): Mr. B.B. Chatterjee, counsel -

ORDER(ORAL) -

Bidisha Banerjee, Member (J}:

This application has been filed to seek the fol,lo:wi‘ng reliefszé_ - |

i) An order directing the respondents to cancel, rescind withdraw or set aside the
purported order dated 01.07.2020 rece;ved by the apphcant on 06 07.2020 in the
interest of justice.

i) An order directing the respondents to cancel rescmd withdraw or set as:de the -

purported order/letter dated 03. 09.2019 by the Sr. Supdt. Of P.Os, Howrah
Division, Howrah-711101 since been issued without due app/:cation of mind.

iii} An order directing the respondents to. grant regular transfer to the applicant
herein to Nabghora Bronch Office from existing Jalabiswanathpur Branch Office
with immediate effect to save the life of the applicant as also of her baby child as
a.’ready reported by the opplicant. '

iv)  An order directing the respondents to cons:der the representatron of the
applicant being dated 22.03.2019 to allow her transfer to Nabghara Branch
Office on immediate basis vis-a-vis allow her to continue at the said Nabghara
Branch Office on officiating basis pending decision of the O.A. when admittedly
there being existing vacant posmon smce admn‘ted in the Inspect:on Report and
followed the DOP OM dated 22.01.2020; o

v) An order directing the respondents to cons:der the representat:on dated
08.07.2020 along with proforma for transfer at Nabghara B O m terms of the
DOP OM dated 22.01. 2020 ~
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to produce entire records of the case with
for conscionable justice.
‘ble Tribunal may

vi) "'An order directing the respondents
copy to the Ld. Advocate appeanng for the applicant
Any other order or orders further order/orders as to this Hon

seem fit and proper.

vii)

2. Today at hearing the following facts have been placed before us:-
The Assistant Superintendent of Posts{H.Q.) Office of the Sentor

Superintendent of Posts, Howrah Postal Division, Howrah communicated to the

ld. counsel for the respondent authorities as under:-

Government of Indiz : {ITF HUER
Departﬁeht of Posts: & - Ryt
Office of the Senior Superintendent of P“'ost Offizes, Howran Postal Division, Howrah-711161.
aes F FieiE “mm T 3 R, B 10

Phone No. 0:3 266? 126“/ Fax-(03312657-0308
&-Niail ;i_o_hqw(qiwlwb @;pd;a,gp_st Jov.in/ dophowrzh@gmail.com

A o - ' U Ele-MailyRegd.

To-

tir. 8.8, Chatiejee,

St Govt. Counsel ( Group-).
AT Kolkata Bench
Kodkata- 700020

e BO £st/GDS Limied T-raﬂsfer(CAT}fHowrah Dn Cated st Howrah -1 tha 04.08.2020

HHS

ub Clarfication in rio order of Homols CAT . Kolkata Bench. aates 28.07. 2320 in ciw uA io- 3500488 -
12027 fithe '““i-“m' 5 abantS anagsti V. LOl &ohert

u{l,

I copnction with above. the following Claf!fiCal{OH 5 &g gwen on benail of th Duparimem far submission
before ;hc Hon'ble CAT. Kolkata Banch. ‘ '

. <
?efa ’"“e remark of Lo’ Couns::! the apnhcam -side:that the oroposal o1 *raﬁcfcr is gwen A0 KM
-:'_-nwey 1) 1‘19 fesidence ofthe: app!rcam isinof<trie.- Sm, Senapat has rne.mowea in ner.apolication (in
pre & .Aaroforma) dated 07:01.2020 that hertiving place is f’an hia and m the’ next apolication dated
907, 282 is Banharishpur { in Panchia Block) and earlier proouced a resicential cerfificele that she.
:es.d=s at Nabghara { n Panchie Block! issued by kanduan Lrar ranchayat of Panchia Block. Hence.
thus office i vary confused about actual mszdsnaal stalus of the appiicant. Taking into view that she
e
‘2sidas in the ozhvery jurisdiction.of Nabahara, Braf\bl* Post Offics in Panchia Devélopment Biock ; she
Was ofiered (hreg allemauve choice of engcgement ~-1].at Goderdhanbatl Post Office in Parichlz Block
H\!aipur Post Office at Sankral Block .2) ) Raghudevpur PostOffice af Panchia Block - each Post Office
naving-vacant 60S pobt fo dcc=*mn*odme her-right now. Eventually, each Post Officé. so said is located
wfmm a radius of not more than 10 Kis centering'Natghara Branch Pest Offics in Panghia Block. Sono -
~atafide infent 1w pu‘ ner nto trouble plaved in the maii&f of ofier of cheice of Post Offices for her
nerediate engagem

-

AathiEr rling goverring dis transter w0 be kel in view s thal the applicant is dramna Time Refﬁted,_
woatintity Allowance | TRCA in abbreviaton): -applicable for GLS st Lzvel -2 and 3 fne apphcam n*a\,f be
ansferred foa vagant GDS yost agam&t wbm TRCA Leve 2 s applicable.
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",

Tinerwise. such transfer may stand contrary o PG*-‘M depantrenél wuling. No vacant GDS post around -
lshghara Post Office s identified 2s TROA Level 2 cost Cpon g apoilcation. we may review the
workiczd of the seid GOS post as to whather the saic GTS poz: can e 1 “"‘lhléu as Level 2 post 01 ot
»w miches, then her apglicstion for ‘ram:fe; Ay, be "prw . Copy of ruling on this issus is submitied
gnclosed herewitn . ; : '

"+ s choices were given io the applicaritio'eoiptythe order of Hon'ble- CAT, Kolkata Bench . 0A-127 of -
.20 dated 13.02.2020 o :
|- S Srabani Senapat Oid nct submi G
01,2020 a0 tnus she oid rot comply In@ OFGET 07 the Hon ke o~ T Kolkata o‘enc‘r.
=owevey the sppcalion of transfer for Na tghar B0 -as hean oraarded fo Regional Oifice(RO;, 1 &
the Ofo the Posimaster General South benga! i0a and the matier is under 7 process of decision.
Para-ll:- The post.cf 8PN, Nabghera B0 vacan:  but it cannot be aliotted te the apolicant as t h

‘B

TRCA Level.is not same and this has begn prov*dee v Pestai Drectorate Office- Memorandum No-1
5+72076-GDS Dated 22 01.202C, Copy ofruli "lf‘ o this issue is suomitad enciosed harewits
T2 above wiormalion siands aosioved for sUbissn oginee s A r<'\ sata 3each trougt i GC

ov the competent authorily.

- Yours iithuly,
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Avini Dan/ e iR :

Assistant Syperintandent of Posts 4.0}
EE AU R {?{';EJ o) 3

iz the Senior Supstmiendent of Posts '

owran Fostal Dus*r:.; b.’IST % d3d 7
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3. it is evident from the abpve extract thatA admittedly the applicant resides in
the delivery jurisdiction of Nabaghara Bfghlch Post"OffiEe in Pan;:hla bevelopment
Block. It transpired from the reply that the applicant is at a higher level of TRCA
compared to that of Branch Postmaster of Nagaghara Branch Post Office. -She
desires that she should be retained in Nabaghara Branch Office until the post is
filled up on‘ ‘reguiar basis. It also'tra’nspired in course of hearing that va'cancy in
the post of Branch Post Master at Nabaghara Branch Office 15 yet to be filled up
on regular basis and is to be manﬁed by any other BPIVI of the r'equired level.

4. Since the applicaht is at a higher level _of‘_iT'RCA. for the post of Branch

Postmaster, Nagaghara and is willing to serve as Branch Post Master at



e ———

4

Nabaghara, placing her at Nabaghara Branch iscslﬁst",off‘ice woqlld not pose any
difficulty as she has already served as suéh; "Accor.::iinélyj‘ 'Wg direct the
respondents to allow her to continﬁe as Br'anc‘h:Po's-t:Ma:st-er,-‘:f'\‘labla:ghar:a Branch
Office for #uch tenure as the Rules Would alloW -an'd,.';un'til t_he post is f'illed up on
regular basis. "

5. With the aforesaid order, the O.A. standsd.isposed'of. No costs.

(Dr. Nandita Chatterjee) : N '('Bidis};;’B'anerjee)
Administrative Member ' _ -+ . Judicial Member
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